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CHANDIGARH ADMINISTRATION NOTIFICATIONS AND ORDERS
HOME DEPARTMENT

Notification '
The 5th April, 2002

No. 121-HI1(3)-2002/6765.—In exercise of the powers conferred by the
proviso to Article 309 of the Constitution read with the Government of India,
inistry of Home Affairs, New Delhi, notification bearing No. S.O. 3267,
Ch™e<M 1 November  1st, 1966, the Administrator, Union  Territory,

andigarh, hereby makes the following rules regulating the method of
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recruitment to Group ’Cl posts in the Weights and Measure Department,

Chandigarh, namely :—

1. Short title and Commencement—(i) These rules may be called the
Chandigarh Weights and Measures Department (Group ‘C posts) Recruitment

Rules, 2002.

(if) They shall come into force on the date of their publication in
the official gazette. "

2. Application.—These rules shall apply to the posts specified in
Column | of the Schedule annexed to these Rules.

3. Number of posts, classification and scales of pay.—The number of
said posts, their classification and the scales of pay thereof, shall be as
specified in Columns 2, 3 and 4 of the said Schedule..

4. Method of recruitment, age limit, qualifications etc.—The method
of recruitment to the said posts, age limit, qualifications and other matters
connected therewith shall be as specified in Column 5 to 14 of the said

schedule*.

Provided that the upper age limit prescribed for direct recruitment
may be relaxed in the case of departmental candidates and candidates
belonging to the Scheduled Castes/Scheduled Tribes, Other Backward Classes and
Other Special Categories of persons in accordance with the instructions issued

by the Government of India from time to time.

Provided further that the qualifications/experience prescribed for
direct recruitment may be relaxed by the Competent Authority in case of
candidate belonging to the Scheduled Castes/Scheduled Tribes, . Other Backward
Classes and Other Special Categories of Persons, if at any stage of selection,
the Competent authority is of the opinion that the sufficient number of
candidates from these communities possessing the requisite experience are not
likely to be available to fill up the vacancies reserved for them.

5. Disqualification.— (i) No person who has more than one wife
living or who having a spouse living, marries in any case in which such
marriage is void by reason of*its taking place during the life time of such
spouse shall be eligible for appointment to the said post.

(ijV jNo woman, whose marriage is void by reason of the husband
having a wife living at the time of such marriage of who has married a
person who has a wife living at the time of such marriage, shall be eligible

for appointment to the said posts.

(iii) The Administrator, Union Territory, Chandigarh, may, if he is
-satisfied that there are speical ground for so ordering, exempt any person
from the operation of this Rule.

6. Power to Relax.—Where! the Administrator, Union Territory,
Chandigarh, is of the opinion that it is necessary for expedient so to do, he
may by order, for reasons to be recorded in writing, relax any of the.
provisions of these rules in respect of any class or category or persons.

R.S. GUJRAL, IAS,

Home Secretary,
Chandigarh Administration,
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HOME DEPARTMENT
The'26th April, 2002

No. 364-HI11(3)-2002/8057-A.—In exercise of the powers conferred by
the proviso to Article 309 of the Constitution read with the Government of
India, Ministry of Home Affairs, New Delhi, Notification bearing No. S.0.3267,
dated the 1st November, 1966, the Administrator, Union  Territory,
Chandigarh  hereby makes the following rules regulating the method of
recruitment to Group ’C' (Ministerial Posts) in the Department of Tourism,

Chandigarh Administration, namely :—

1. Short Title and Commencement.—Ci) These rules may be called the
Tourism Department, Union Territory, Chandigarh Group 'C' (Ministerial

Posts) Recruitment Rules, 2002.

(if) They shall come into force on the date of their publication in
the official gazette.

2. Application.—These rules shall apply to the posts specified in
Column 1 of the Schedule annexed to these rules.

V
3. Number of Posts, Classification and Scales of Pay.—The number
of the said posts, , their classification and the scales of Pay thereof, shall
be as specified In Columns 2, 3 and 4 of the said schedule.

4. Method of recruitment, age-limit, qualifications etc.—The method
of recruitment to the said posts, age-limit, qualifications and other matters
connected therewith shall be as specified in Columns5 to 14 of the said

schedule*.

Provided that the upper age limit prescribed for direct recruitment
may be relaxed in the case of departmental candidates and candidates
belonging to the Schedule Castes/Scheduled Tribes, other Backward Classes
and other special categories of persons in accordance with the instructions
issued by the Government of India from time to time*.

4 Provided further that the qualifications/experience prescribed for
direct recruitment may be relaxed by the competent authority in case of
candidates belonging to the Scheduled Castes/Scheduled Tribes, other
Backward classes and other special categories of persons, if at any stage
of s™*actlon, the Competent Authority 1is of the opinion that sufficient
number of candidates from these communities possessing the requisite
experience are not likely to be available to fill up the wvacancies reserved

for them.

5. Disqualification.—No person, who has more than one wife living
°r who having a spouse living, marries in any case in which such
marriage is void by reason of its taking place during the life time of such
spouse shall be eligible for appointment to the said posts.

No woman, whose marriage is void by reason of the husband
tersng a wife living at the time of such marriage or who has married a
H has a wife living at the time of such marriage, shall be

9 ole for appointment to the said posts.
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(ill) The Administrator, Union Territory, Chandigarh, may, if he Iis
satisfied that there are special grounds for so ordering, exempt any person

from the operation of this rule.

6. Power to relax.—Where the Administrator, Union Territory,
Chandigarh is of the opinion that it is necessary or expedient so to do,
he may by order, for reasons to be recorded in writing, relax any of the
provisions of these rules in respect of any class or category or persons.

R.S. GUJRAL, ILA.S.,

Home Secretary,
Chandigarh Administration.



Name No. of
of posts
post
1 2

Senior *1
Assistant

Clert °1
Driver 1

Classi-

Scale of Whether
fication pay selection
of post post or
non-sellion
post
3 4 5
General 5800—0200 SelocUookum-
Central Seniortty
Civil
Service
Group C
Non-
Gazetted
Mnlsterial
I
-Ditto- 3120—6160 Selection
try Merit
*Ditto- 3320—0200 -Ditto-

Whether benefit  Aoe for
of added years ol direct
service admlssl-  recruit-
ble under rule « ment
of C.C.S.
(Pension
Rules. 1972)
6 7
NA. NA.
N.A. 10—25

N.A. 18-;25



SCHEDULE!1

Educational and Whether age and Period of
other qualification educational probation,
required for qualification if any
died recruitment prescribed lor
died recruits
will apply hi lhe
case of promolees
8 9 10
NA NA One year
Matriculation NA Two years
find Division or
10*2 or above or
Its equivalent
with the speed
of 30 wp.m. In
Englsti Typewriting
1. Desirable
knowledge in
opecation/uso
of Computer
1. Metric pass from NA Two years
the recognized
Boardrtnsiltutlon :
2. Driving Licence of
Light Transport
Vehicle (LTV):
3. 5 years experience

of driving a Light
Transport Vehicle
(LTV.)

Method of In case Of
recruitment recruitment
whether by by promotion/
died recruit- deputation/
mont or by transfer grades.
preotlon or from which
by upirialtonl promotion/
transfer and deputation/
percentage of transfer Is
the vacancies lo be made
to be filled by
various methods

11 12
By promotion  From amongst
failing which the Clorks/Junlor

by deputation  Assistants
having five years
regular service

In the Cadre
taken together

as Clark, Junior
Assistants

By Deputation :

From the

officials of the
Central Govt,/
State Govts./U.T.
Administration

holding analogous

posts in the
same identical
scale of pay

By drred
appointment

NA

By 100%
direct
recruitment

NA,

If a Departmental
Promotion
Committee
exists, what is

Its composition

13

Group v/ DPC

for Promotion/

Conformation :

1. Controller,
Weights and
Measures :
Chairman

2. Regional
Employment
Officer :
Member

3. Under
Secretary,
Home
Member

-Ditto-

-Oltto-

Clrcum-
stances
Inwhich
UPSC Is
to be
consulted
in making
recruitment

14
NA.

NA.

NA



1

Inspector

Manual
‘ksisstant

2

*3

*1

*

3

General
Central
Civil
Services
\/ Group
Non-
Ministerial

-Ditto-

1 5

5480—6925 (1) Selection-
cum Sarnority
for promotion

(8) Selections
by merit,in
case of direct
recruitment

3120—5160 Selection
by-merit

NA.

NA.

7

Between 18—27

18—25

8

9

(a) A graduate ofa Age-No

recognized
University In
Science (with
Physics as one
of the subject)
Technology of
Engineering

or holds a
recognized
Diploma In
Engineering; end

(b) Is able to speak
read and write
ot-taast one of

.the Regional
Language of
the State
(Hindi / Punjabi)

(c) The person
appointed to the
post of Inspector
shall have to
successfully
complete the
basic training
course of the
Indian Institute of
Legal Metrology
established by
the Central
Government
undec Sections 76
of Standard Ad
before he Is
considered for
confirmation to
the post

(I) Maine Itnd Div.
Or 10+2
with the
Science subject

(K) Two years
experience In
Trade/Workshop

Qualification - Yes

NA

10

Two years

-Ditto-

1 1

25% promotion
75% direct
recruitment
faihng which
by deputation

By direct
recruitment
100%

12 13

25% promotion Group ‘C DPC
from amongst the for Promotion/
manual Assistant ~Conformation:
working In Weights 1. Controller.

and Measures Weights and
Department Measures:
having 10 years Chairman
experience of 2. Regional
Manual Assistant. Emptoymenl
Officer:

By Deputation : Member
From the 3. Linder
officials of the Secretary,
Central GovtJ Home:
State GovtsAL.T. Momber
Administration

holding analogous

posts in the
same or identical
scale of pay.

NA. -Ditto-

14

NA.

NA
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